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Sunil Kunar Singh '......nn...“-u--ﬂpplic3ht};:

Versus
Union of India & others ... sesressscsRespondents®

Hon'ble Mr¥Justice U.C-‘;.Srivastavafv.c o
t EK A'sM. :
(By Hon'ble Mr.Justice U.C Srivastava,VvC.) |
The dispute in this case is regarding FfI

seniority’ According to the applicant, the seniorityf
should be governed in accordance with Para 303(a) |
of IREM which provides thatr"the candidates Who are
sent for initial training to the training schools
will rank in seniority in the relevant grade in the _
order of merit. obtained at the examinatfn hoid j
at'the end of the training peried and these who ?[
§oin the Subsequeng courses for any reason Whatse- |
ever and those who pass the examination in the )
subgequent changes) will rank junier to those
who had passed the examination in earlier courges.
The result was notified on 19.3.85.According to the

applicant, in view of para 303(a), the seniority
should be determined on the basis of merit order

assigned at the time of selectien made by the

Railway Service Commission?® So far as determination
of seniority by the Railway Service Commission
is concerned; Para 303(b) makes provisions for the

same but it is specifically provided that in
case of candidateS who do not have to underge

any training in tsainingeschool, the seniority

should be determined on the basis of the merit-

order assigned by the Railway Recruitment Board
or other Recruiting Authority: As in this case) the
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applicant has undergone the training; it is Para
303(a) which will apply in this casel Accordingly}
this application deserves to be allowed and it is - |
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allowed and the order: dated 3148787 and order

dated N11-5-87 are quashed and the seniority list, |
the copy of Which has been annexed to this applica- ;
-tion, is quashed and the respondents are directed
te prepare a fresh seniority list in the light of
observations made above within a period of twe
months from the date of c ommunication of this

orderf It is made clear that the applicant) being
senior; will be entifled to all consequential
benefits by virture of seniority! Mo arder as to
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